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O.erclra'ts by States 

5 '7l. DR. B L SHAILESH : Will (be 
Minister of fiNANCE be pleased to state: 

(a) the D3mes of the States thal bad 
taken overdrafts from tbe Reserve Bank of 
India during the last fioaocial year and the 
amount of overdratrt; 

(b) which of these States asked for tbeir 
"outstandip& ovcrdtafts to be converted from 
tho present medium term Joans to looa-tcrm 
loans; and 

(c) Government's reaction thereto '! 

THE MINISTER OF ST,ATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) : <a> No State was in over-
draft as on 31 st Marcb, 1986. 

(b) A number pf States were fUDDiDg in 
overdrafts durmg 1985 \\h'''h were conti-
nuously on the rise since 1 984· fjS In order 
to bell' the State! to clear their overdraft, 
90 per cent of rhe overdrafts as of 28.1.1986 
were converted into medlUm term Joans and 
were provided by the Government of India 
to tbe State Governments on 1 it October, 
1985. repayable in 4 annual instalments 
commencing from ) 986-87 and endmg 10 
1989-90 (7th plan ~riod). The State 
Governments were advised not to take re .. 
course to overdrafts w e.f 2Dd October. 
1 98 S and the R. B.1. was also advi~d to 
!ltop payments on ac~ounts Qf any State 
Government which rao an overdraft for more 
than 7 COD linuous work.ln~ days. 

R~acting to the Government of Indla"s 
decision, Government~ of Uttar PC,t jc,h and 
Karnataka requc·"ed conver~inn of ovcrdrafh 
ioto long term loans 50 that the repayment 
liabllity 00 the States may be spread over a 
longer period of time and States could also 
start the 7th Plan on a clean slate. 

(c) The reque~ts of {he State Govern-
ments were not agreed to by the Government 
of India. The State Governments were in .. 
formed tbat the recovery of medium-term 
Joan durin, tbe 7th Plan period had already 

bee'n taken into .~nt wbile ftnalisinl the 
fundiog arransemenr. for tbe 7th Plan and 
ali such it would not be po,sibfc to reconsider 
tbe decision of tbe Government of India 
reaarding recover, of ~dium'lenn loana 
during the 7th Plan period. 

CreatiOil of DRR." com,..I •• l,.i. dobeoture. 

S 173 OR. B L. SHAILESH : Will the 
Mini.lec of FINANCE be pleased to !>tatc : 

(a) whether ,overnment bave decided 
to relax any of tbe conditions in tbe ,uid.,-
line~ for creatIon of a mandatory Debentures 
Redemption Reserv~ (DRR) by companies 
issuiog debentures; 

(b) If so. the reasons therefor; and 

{c) bow the Mjpjltry will sahafy i1self 
that the DRR is backed by sufficient aSKIS ? 

THE MINISTER Of- STATE Of' THf! 
MINIYTRY OF PEIROll:UM AND 
NATUf~AL GAS AND MINH,fER OF 
STATE IN lHE ~l1NISrRY Of- fIN~NCE 
(SHRI BRAHMA DUTT) : (8) No. Sir. 

I~) Does nor arise. 

(c) A"i the Debenture Red~mption Reserve 
(ORR) is to be created hy appr{'pntlfion of 
profits It 14l ex~cttd to be backeJ by sum .. 
Clent as'\ets 

De •• Un.Uoa of sea ".~ 

5174. DR. B L. SHAILl-,.SH : Will tbe 
PRIME MINISTER be pleAsed to Itate : 

(a I whether a new te~bnjque for desalioM" 
lIon of sea water has been developed by a 
Swedisb inventor; 

(b) if &0, whether any research or experi-
ment haa ~n conducted in this behalf in 
India alto; 

(c) if so, its outcome; and 

Cd) if Dot, whether Government propose 
to undertake studies of the _ Swediab new 
technique? 




